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13.38 hrs,
[MR. DEPUTY SPEAKER in the Chair.)

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF COAL MINES (TAK-
ING OVER OF MANAGEMENT)
ORDINANCE AND COAL MINES
(TAKING OVER OF MANAGE-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We will
now take up further discussion of the
following Resolution moved by Shri G-
P. Yadav on the 15th March 1973

namely:

“This House disapproves of the
Coal Mines (Taking Over of Manage-
ment) Ordinance 1973 (Ordinance
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No. 1 of 1973) promulgated by the
President on the 30th January
1973, '
and further consideration of the fol-
lowing motion moved by Shri 8.
Mohan Kumaramangalam on the 15th
March, 1973, namely:—

“That the Bill to provide for the
taking over, in the public interest,
of the management of coal mines,
pending mationalisation of such
mines, with a view to ensuring ra-
tional and co-ordinated development
of coal production and for promoting
optimum utilisation of the coal re-
sources consistent with the growing
requirements of the country, and for
matters connected therewith or inci-
dental thereto, be taken into consi-

deration”,

SHRI G. P. YADAV: Your speech
now.
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MR. DEPUTY-SPEAKER: [ will put
the resolution {o the House.

The question is:

“This House disapproves ol the
Coal Mineg (Taking Over of Manage-
ment) Ordinance, 1973 (Ordinance
No. 1 of 1973) promulgated by the
President on the 30th January,
1973.”

The motion was negatived.

MR. DEPUTY-SPEAKER:
now put the motion.

I will
The question is:

“That the Bill to provide for the
takitg over, in the public interest,
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of the management of coal mines,
pending nationalisation of such .
mines, with a view to ensuring
national ang co-ordinateq develop-
ment of coal production ang for
promoting optimum  utilisation of
the coa] resources consistent with
the growing requirements of the
country, and for matterg coanezted
therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

Clause 2—(Definitions)

MR. DEPUTY-SPEAKER: We take
up clause-by-clause consideration.

There are a number of amendments.

Shri Somnath Chatterjee—amend-
ment No. 2,—absent.

Shri Krishna Chandra Halder.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I move:

Page 1, line 12, for
substitute “includes” (2)

“means”

MR. DEPUTY-SPEAXER: No., 9—
Shri Chatterjee is absent. No 10—
Mr. Besra is absent. No. 1l—again
Shri Chatterjee; he is absent. No.
24, —Shri Mohan Kumaramangalam.

THE MINISTER OF STATE AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): I move.

Pages 2 and 3,—

for lineg 14 to 46 and 1 to 5
respectively, substitute—

‘(g) “mine” means any excava-
the purpose of search for
the purpose of search for
or obtalning minerals has
been or is being carried om.
angd includes—

(i) all borings and bore holes;

(ii) all shafts, whether in the
course of being sunk or not;
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(iii)

(iv)

(v) all

{vi) all lands,

(vii)

riii)

fix)

x

—

Res. Re.

all levels and inclined planes
i, the course of being driven;

all opep cast workings;

conveyors oOr aerial rope-
ways provideq for the bring-
ing intg or removal from a
mine of minerals or other
articles or for the removal of
refuse therefrom;

buildings, works,
adits, levels, planes, machinery
and equipments, instruments,
stores, wehicles, railways.
tramways and sidings in, or
adjacent to, a mine ard used
for the purposes of the mine;

all worksuops (including
buildings, machinery, instru-
ments, stores, equipments of
such workshops and the lands

on which such workshops
stand) in, or adjatent to, a
mine and used gubstantially

for the purposes of the mine
or a number of mines under
the same management;

all coal in stock or in transit
belonging to the owner of the
mine and all coal under pro-
duction in a mine;

all power stations in 3 mine ol
operated primarily for supply-
ing electricity for the purpose
of working the mine or & hum-
ber of mines under the same
mahagement;

all lands, buildings and equip-
ments, belonging to the owner
of the mine, and in, adjacent
to or situated on the surface

" ol the mine where the wash-

(xi)

ing of coal obtained from the
mine or manufaciure, there-
from, of coke is carried on;
all lands and buildings [other
than those referred to in sub-
clause (x)], wherever situated,
tn the extent they are used
for the location of the mana-
gement, sale or liaison offices,
or for the residence of officers
and staff, of the mine; *
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(xii) all other agsets, movable and
immovable, belonging to the
owner of a mine, wherever
situated  including cash ba-
lances, reserve funds and in-
vestments in so far as they
relate to thé mine and also
any money lawfully due to
him in relation to the mine
in respect of any period prior
to the appointed day;' (24).

SHRI R. N. SHARMA (Dhanbad):
I move;

That in the amendment proposed
by Shri 8. Mohan Kumaramangalam,
printed as No. 24 in List No. ¢4 of
amendments,—

in proposed clause (g) (xi)—

omit “to the extent they are” (49)

MR. DEPUTY-SPEAKER: I will give
precedence to the amendment moved
by Shri Kumaramangalam, but before
that, I will take up the amendment of
Shri Sharma because it is an amend-

ment to that amendment, The ques-
tion is:

That in the amendment proposed
by Shri 8. Mohan Kumaramangalam
printed as No. 24 in List No. 4 of
amendments,—

in proposed clause (g) (xi)—

omit “to the extent they are"” (49)
The motion was adopted.

MR. DEPUTY-SPEAKER:
question is:

The

Pages 2 and 3,—

for lines 14 to 46 and 1 to 5 respec-
tively,

substitute--
‘(g) “mine” means any excavation

where any operation for the purpose of
searching for or obtaining minerals
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[Mr. Deputy Speaker]
has been or is being carried on, and

ncludes—
(i) all borings and bore holes;

(i) an shafts, whether in the
course of being sunk or mnot;

(iii) all levels and inclined planes
in the course of Being driven;

(iv) all open cast workings;

(v) all conveyors or aerial rope-
ways provided for the bring-
ing into or removal from a
mine or minerals or other
articles or for the removal of
refuse therefrom;

(vi) all lands, buildings, works,
adits, levels, planes, machi-
nery and equipments, Instru-
ments,_ stores, vehicles, rail-
ways, tramways and sidings
in, or adjacent to, a mine and
used for the purposes of the
mine;

(vii) all workshops  (including
wuildings, machinery, instru-
ments, stores, eguipments of
such workshops and the lands
on which such  workshops
stand) in, or adjacent to, a
mine and used substantially
tor the purposes of the mine
or a number of mines under
the same management;

(viii) all coa: in stock or in transit
belonging to the owner of the
mine and all coal under pro-
duction in a mine;

(ix) all power  stations in a mine
or operated primarily for sup-
plying electricity for the pur-
pose of working the mine or
a number of mines under the
same management;

(x) all lands, buildings and equip-
ments, belonging to the owner
of the mine, and in, adjacent
to or situated on the surface
of, the mine Where the wash-
ing of coal obtained from the
mine ¢r manufacture, there-
trom, of coke ls carried on;
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(xi) all lands and buildings’ [other
than those referred to in sub--
clause (x)], wherever situdted,
used for the location of the
T:anagement, sale or liaison
offices, or for the residence of
officers and siaff, of the mine;

(xii) all other assets, movable and
immovable belonging to the

owner of a mine, wherever
sttuated, including cash
balances, reserve funds and

investments in so far as they
reiate to the mine and also
any money lawfully due to
him in relation tg the mine in
respect of any perlod prior to
the appointed day; [24, as
amended by Amndt. No. 49].

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, I
shall put amendment No. 2 of Shri
Krishna Chandra Halder,

Amendment No. 2 was put and
negatived

MR. DEPUTY-SPEAKER: 1 wilt
now put clause 2 as amended, to the
vote of the House. The duestion is:

“That clause 2, as amended, stand
part of the Bill."”

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Clause 3—(Management of Coal Mines
to vast in the Central Government on
the appointed day).

SHRI KRISHNA CHANDRA

HALDER: I move:
Page 3, line 22,—
after “appointed day” '

insert “and for a period of two
years thereafter” (3)
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.
. Page 3, line 23,—

ofter “mines” insert “including
those mentioned in the Sche-
dule” (4)

Page 3,—
Omit “lines 27 to 41 (5)
Page 4, lines 8and 9,—

Omit “or deemed to be included
on the said date” (6)

SHRT S, MOHAN KUMARAMAN-
GALAM: I move: .
-

Page 3, line 24,—
for “The coal mines” substitute—

“Without prejudice to the genera-
lity of the provisions of sub-
scction (1), the coal mines”.
(29)

SHR] RAMAVATAR SHASTRI: 1
move:

Page 3, line 24,—
after “mines” insert—

“including coking coal owned by
Tata and other iron and steel
rompanies” (34)

SHRI KRISHNA CHANDRA
HALDER: 3ir, by my amendment
No. 3, I want to insert “and for a
period of two years thereafter”. You
know that the question was whether
the collieries could not have been
taken.over for a limited period of two
years in which case there wag no
question of payment of any compen-
sation. This has been done in the
case of several Bills which sought to
take over or nationalise the under-
takings.

In para 5 of his statement the hon.
Minister says that the working condi-
tions in private collieries have been
characterised by large-scale exploi-
tation of labour, non-implemertation
of wage board, awards and unwil-
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lingness to act actording to the labour
law. Should such persons who were
exploiters be pald compensation, even
when they did not discharge the res-
ponsibilities of management? I there-
fore request the hon. Minister to
accept my amendment,

SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member knows
that there is difference of opinion bet-
ween him and us on this question, He
seems to be under the impression that
if we introduce an amendment we
will be able to take protection under
arlicle 31A. Our legal advice is to
the contrary and that is why 1 cannot
accept hiz amendment \

st TwTeATe west  (wEAT)
IuTenw W, AT FWEA Fo 34 TH
3, qf|r 24 % &, o ¥ wmpw e
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‘including coking coal med_ by Tatx
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#1é forrraa 78 & 1 s o o
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SHRI S. MOHAN KUMARAMAN-
GALAM: The hon. Member is not
right. I did not say that {Re labour
wus nol exploited. As an acknow-
ledged Marxist he knows what ex-
ploitation means. I did not use that
expression., I said that the workers
were being paid wages according to
the wageboard award, provident fund
according to the Provident Fund Act
and other statutory legal obligations
of the management were being fulfii-
led by sthe Tata Iron and Steel Com-
pany. But I think he is aware even
after all that is done in*Marxit terms
they are still ‘explofted’.

» L .
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MR. DEPUTY-SPEAKER: Speech
on an amendment should not be so
long. You have made your point,

SHRI S. MOHAN KUMARAMAN-
GALAM: 1 do not know, Mr., Deputy-
Speaker, whether it is ‘worth while
repeating what I said yesterday. If
he was unconvinced yesterday, he is
likely to remain unconvinced to-day.

I would Iltke to say that in Tata
Iron and Steel Co. the biggest share
holder is the Government through the
various financial institutions. The hon.
Member is perhaps aware of the
latest and most important position
regarding Tata Irop and Steel Co.,
namely, for the expansion of their
Steel works, a Committee has been set
up above, in fact, the Board of Direc-
tors in which Government is going to
have a majority representation. I do
not think we should be bound down
in the old ways. We should look on
the way in which we can properly
control the Tata Iron Steel Co., anv
see tgp it that the steel development
there is also brought in line with the
development of production of steel
throughout the country. Any way, I
do not go into that in detail. I need
not repeat what I said yesterday,
namely, that for the purpose for which
this Bill has been brought. I do not
think it is necessary to include Tata
Iron & Steel Co. collieries.
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MR, DEPUTY-SPEAKER: The
question®is:

Page 3, line 24—

for “The coal mines”, substitute—

“Without prejudice to the genera-
lity of the provisions of -sub-
%Section (1), the coal mines”.
(25).

The motion was adopted.

MR, DEFUTY SPEAKER: Now I
shall put the other amendments Nos.
3, 4 5 & 6 moved by Shri Krishan
Chandra Halder, together, to the vote
of the House, .

Amendments Nos. 3 to 6 were put and
negatived.

MR. DEPUTY SPEAKER: I shall
now put amendment No. 34 moved by
Shri Ramavtar Shastri to the vote of
the House.

Amendment No. 34 was put and
negatived.

MR. DEPUTY SPEAKER: The

guestion is:

“That Clause 3, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill,

Clause 4—(Contrast regarding manage-
ment of Coal Mines to be deemed to
have terminated on the appointed daw.

MR. DEPUTY SPEAKER: There
are some amendments. Shri Somnath
Chatterjee—absent.

SHRI INDRAJIT GUPTA:
word, Sir.

Just a
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MR. DEPUTY SPEAKER: That was
pot moved. It is the same.

SHRI INDRAJIT GUPTA (Alipore):
On page 4 it says:

“Any contract whether express or
implied, providing the' mana-
gement of any coal mine,
made before tHe appointed
day between the owner of
such mine and any person in
charge of the management of
such mine immediately before
the appointed day shall be
deemed to have terminated on
the appointed day.”

I have tabled this amendment because
1 think the ‘words used here in the Blll
“No person in charge of the manage-
ment of a coal mines” may be open to
various interpretations. It i rather
vague.

In Clause 2 definitions are given. In
Clause 2(f) there is a specific defini-
tion of a “managing contractor":

(f) “managing contractor” means
the person, or body of per-
sons, who, with the previous
consent in writing of the State
Government has entered into
an arrangement, contract or
understanding, with the owner
of the coal mine under which
the operations of the mine are
substantially controlled by
such person or body of per-
sons,

I take it, of course that this definition
of Managing Contractor includes what
used to be called rising contractors.
The operations of the mines would be
substantially controlled by them.

I move:
Page 4, line 22—
after “mine” insert—

“including a managing contrac-
tor” (35)
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[Shri Indrajit Gupta)

In clause 4, 1 would like the words
“including & manpaging contractor” to
be inserted after “any persons in
charge of the management of such
mine” because a person in charge of
wmanagement of such mine ran mean
various people and it would not neces-
sarily include a managing contractor
as defined earlier, 1 think there
should be no objection to this amend-
ment,

SHRI 8. MOHAN KUMARAMAN-
GALAM: As soon as amendment
No. 12 which is the same as this
amendment reached me, we had it
examined by the legal department,
They looked into it and they have
:adviseq us that it is not necessary
to include it as the provision in clause
4 is considered to be comprehensive.

It is a purely legal question, There
is no difference of ideology or em-
‘phasis in this.

SHRI INDRAJIT GUPTA: Why
take a risk?

SHRI S, MOHAN KUMARAMAN-
‘GALAM: The same point was put to
the legal department and I am passing
on the answer they gave me, namely,
there is no risk at all.

MR. DEPUTY SPEAKER: 1 will
now put amendment No. 35 by Shri
Indrajit Gupta to the vote the House.

Amendment No. 35 was put and
negatived.

MR. DEPUTY SPEAKER:
question is:

“That clause 4 stand part of the
Bm‘I!

The motion was adopted.

<Clause 4 was added to the Bill.
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Clause 5—(Management of Coal Mines
pending the appointment of Cz:.stodian)

Amendment made:
Page 5—
(i) line 12,—

“appertaining”,
“pertaining”;

for' substitute
(ii) line 40,—
omit “gurrent”,
(iii) line 41,—
for “at the head office or the prin-
cipal”, substitute “at any";
(iv) line 43—

“appertaining”, substitute

“pertaining” (26).

for

(Shri §. Mohan Kumaramangalam)

MR. DEPUTY SPEAKER: The
question is:

“That clause 5. as amended, stand
part of the Bill."

The motion was adopted.

Clause 5, as amended. was added to
the Bill,

MR. DEPUTY-SPEAKER: Shri
Somnath Chatterjee is not here, So,
his amendment is not moved.

The question 1s:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 wag added to the Bill
Clause 7—(Payment of amount) see (9)

SHRI KRISHNA CHANDRA
HALDAR: I beg to move:

Pages 7 and 8,—
for clause 7 substitute—

“7. (1) Notwithstanding anything
contained in sub-seciion (1) of
section 3, if, at any time be-
fore the expiry of the period
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of two years referred to in

%hat sub-section, i appears to
' the Central Government that
the purpose of the vesting of
the management of the under-
takings of the coal companies
in that Government have been
fulfilled or for any other
reason 1t is not necessary that
"the management of the under-
takingg of the coal companies
should remain vested in that
Government, it may by order
published in the Official
(;azette relinquish the mana-
gement of the undertakings of
the coal companies with effect
from such date as may be
specified ip,the order.

{2) On and from the date specified
in the order published under
sub-section (1), the under tak-
ings of the coal companies
shall be managed in accord-
ance with the provisions of
the Companies Act, 1956, so,
bowever, that steps, if any,
in relation to the management
nt the undertakings may be
taken after the publication of
the order under sub-section
m” (m

Page 8,—

after line 11, insert—

“(4) Out of the amouni to bHe
giver. to the owner of the
coal mine as computed in
term of the fore-going pro-
vigions, there shall be deduct-
ted in the first instance all
dues payable by such owner
of the coal ming till the ap-

' pointed day on account of
employees’ provident fund or
arrears of wages, allowances
and other dues to the persons
employed or working in the
sald  coal mine, apd the
amount so deducted shall be
utilised or appropriated for
payment of the outstanding
dués on account of employees'
provident fund, wages, allow-
ances or other dues as the
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case may be, in priority to all
other debts of the ownmer of
the said coal mine incurred in
relation to the said coal

mina,” (8)

MR. DEPUTY-SPEAKER: There
are a number of amendments by Shri
Ramsingh Bhai Verma bug he is not
here. They are not moved—amend-
ments Nos. 17 to 23

SHRI RAMAVATAR SHASTRI: [
heg to move:

Page 7, line 34—

for “twenty" substitute “five’

(36)

Page 7—
omit lines 37 to 41 (37)

Page 8, line 9,—

for “fifty” substitute “twenty” (38)

SHRI 5. MOHAN KUMARAMAN-
GALAM: With regard to amend-
ment No. 8, I am giving certain priori-
ties so far as the workers are con-
cerned, if the hon. Member will ac-
repl the redraft I have made, I would
like to add something which is similar
to his amendment. Actually some
other hon. members also including Mr.
Damodar Pandey suggested that some
such amendment should be made.
With your permission, Sir, I  would
like to read the draft:

Page 8, after line 11, insert—

“(4) out of the amount payable
under the foregoing sub-sec-
tions, there shall be deducted
by the Central Government
all amounts equal to the
amounts of arrears due, on
the appcinted day, to the
men employed in a coal

(a) under the Coal Mines Provi-
dent Fund, Family Pension
and Bonus Schem Act ma
(46 of 1948), and

(b) as wages.”
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[Shri S. Mohan Kumaramanglam]
That is to say, these amounts
have to be paid before the compensa-
tion is paid. If ycu are willing to ac-
cept it, I will move this formally.

SHRI INDRAJIT GUPTA: But this
will not cover all the employees. It
will cover only those actually employ-
ed in the mines, what about emplo-
yees working in other installations—
cffice, etc.? It should cover all of them.

14 hrs.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister in his amend-
ment has practically accepted all the
amendments. But, as Shri Indrajit
Gupta says, there are employees in
the agency houses and their head office
is in Calcutta. I would request the
Minister to consider their security of
service and provident fund.

SHRI S, MOHAN KUMARAMAN-
GALAM: The question of security of
service does not arise. The point rais-
ed by Shri Indrajit Gupta is whether
the employees nct covered by the Coal
Mines Provident Fund ATt will be
covered by this Act or not, I will check
it up and let him know. .

SHRI INDRAJIT GUPTA: You can

say employees of the coal mining
companies.
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DR, RANEN SEN (Barasat);: I want
io refer to amendment No. 37, which
is connecled with this. If the miue-
owners are not paid, then the arrears
due to the workers will not be paid
because the management ask “where
the money will come from?" This is
& very queer logic. [ can never ac-
cept it. I say that the owners will
have to pay whatever is uue to the
workers from the assets of the com-
panies.

Apart * from my support to the
amendment moved by Shri Shastri, my
amendment says that portion of clause
7 from line 37 to line 41 should be
deleted.

The mines were closed for months
and years. Yesterday the hcn. Minis-
ter waxed eloguent and he was ex-
posing the rapaciousness of the coal-
miners and how they exploited the

workers, cheated the Central and
State Governments ete. It is also
known that the mines have been

mostly closed due to two factcrs. One
{s mismanagement. Secondly, the em-
ployers exploited the mines to the
best of their ability and ~heated
everybody, without making any pay-
ment. I fail to understand why such
mine-owners should be given any
amount. This is what I am not able
to understand by reading this Bill and
yesterday when I raised it, the hon.
Minister never replied to it. I say this
particular portion from line 37 to 41
under Clause 7 be deleted completely.

SHRI 8. MOHAN KUMARAMAN-
GALAM: So far as the present quan-
tum is concerned, to which Mr. Rama-
vatar Shastri referred I am afraid, we
are not in a position to accept it. This
iz the figure we have arrived at after
taking into consideration as to what
1s the production and what may be
called the ordinary management com-
pensation that should personally be
given.

So far as the point raised by the
hon. Member Dr. Ranen Sen is con-
cerned, we have been advised that
even in relation to the closed mines,
we have to provide for the payment
of management compensation because
we take over the right to reopen the
mines. H is in respect of that in
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terms of Article 31, that compensation
has to be paid. On principle, if the
hon. Mémber is pressing  that we
should not pay these people who have
got such a past—which I described and
which, I am glad, the hon. Member
alsg agreed—I do not think there is
any difficulty so far as that principle
is concerned. But fortunately, or un-
fortunatply, it depends c¢n through
whose spectacles you are looking. We
have got Article 61 in the Constitution
and we have to take into account the
presence of that Article. In terms of
that Article, I am afraid there is no
escape except for payment ¢f some
modicum of management compensation
which we have fixed at the absolute
minimum. . *

MR. DEPUTY-SPEAKER: 1 will
first put the amendments moved by
the Government,

SHRI S. MOHAN KUMARAMAN-
GALAM: I am just checking this
point. Mr, Gupta had raised this point.
1f it is permissible, can we take up
this amendment a little later, so that
1 can check up whether there is a
lacuna or not? He had raised the
question which you may have fol-
lowed: the clerical employees who
are covered by the Indian Provident
Fund, as opposed to the Coal Mines
Provident Fund would not be covered
by the terms of the amendment pro-
posed by me. I must be satisfied
when I give a reply, I do not give
replies for the sake of replies thcugh
they may some times think so.

MR. DEPUTY-SPEAKER: In that
case, the whole clause may be kept
pending.

SHRI S. MOHAN KUMARAMAN-
GALAM: You may keep it pending.

MR. DEPUTY-SPEAKER: I cannot
keep the amendment alone pending.
The consideration of the whole clause
may be kz2pt pending. This is within
my powers, under the rules. We will
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keep Clause 7 pending and go aver
to Clause 8.

Clause " 8—(Penglties)

MR. DEPUTY-SPEAKER: Mr,
Shastri, are you moving amendment
No. 387

SHRI RAMAVATAR SHASTRI: 1
am not moving amendment No, 39. I
am moving amendment Nos. 40, 41, 42
and 43.

I beg to move:
Page 8, line 26—

“two"”  substitute ‘“‘three™
(40) ’

Page 8, line 26—

for “ten” substitute
five” (41),

Page 8, Hne 30—
substitute

for

“twenty-

jor llthm" (lﬁve'l‘
(42).

Page 8, line 31—

add, at the end—

“which may . extend to fifty
thousand rupees” (43),
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SHRI S. MOHAN KUMARAMAN-
GALAM: The trouble with this hon.
Member is that whenever we give him
assist were an inch, somewhere, Le
wants tu make it a mile on the next
day. On the last occasion, when the
Coking Coal Mines Nationalisation Bill
camne up, 1 think he was very wvoci-
ferous about increasing the punish-
ment. We increased it tb whatever it
15 here. Now, when we have come up
with the same proposal, that we
agreed to at his instigation on the
last octcasion, he wants us to push a
little further. When will he be satis-
fied?

MR. DEPUTY-SPEAKER: Now, I
put all the Amendments together to
clause 8, moved by Shri Ramavatar
Shastri, to the vote of the House.

Amendments Nos. 40 to 43 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 8 stand part of the
Bil".

The motion was adopted.
Clause B was added to the Bill

MR. DEPUTY-SPEAKER: There is
no agendment to Clause 9. There is
an amendment in the name of Shri
Somnath Chatterjee to Clause 10. He
is not here. So, that is not moved.
Then, I také up Clauses 9 to 14 toge-
iher, ai there are no amendments. I
put all these together to the vote of
the House.
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The question is:
“That Clauses 9 to 14 stand part
of the Bill.” ¢
The motivn was adopted.
Cluuses 9 to 14 were added to the Bill
Clause 15— (contracts, etc., in bad faith
or detrimental may be cancelled, or
varied) :
Amendments made -

Page 10,-
before line 1, insert—

“15. (1) Lvery person with whom
the owner or occupier of any
coal mine has. beforg the ap-
poirnted day, entered into any
contract for any service (other
than a centract  of employ-
ment), sale cr supply shall,
within fifteen days from the
date on which this Act re-
ceives the assent of the Presi-
dent, intimate to the Central
Government the particulars ol
such contract and if any de-
fault is made in giving such
intimation, such contract shall,
on the expiry of the said
period of fifteen days. be
voidable at the option of the
Central Government." (27)

Page 10, line 1 -
for “15. (1)”, substitute “(2)”; (28)
Page 10, line 14—
(a) for “(2)", substitute “(3)";
(b) for “sub-section (1)", substi-
tuld—
“sub-section (2)". (29)

(Shri S. Mohan Kumara-
mangalam)

Amendment made:

Page 10, lines 2 and 3.—
omit “entered into at any time
within twelve months imme-
diately preceding the appoint-
ed day,” (50)

(Shri R. N. Sharma)

MR. DEPUTY-SPEAKER: Now, I
put .Clause 15, as amended, to the vote
of the House.
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The guestion is:

“That ¥lause 15, as emended, stand
patt of the Bill.”

The motion was adopted.

Clause 13 as amended was added to the
Bill.

Clause 1t e—(Power o terminate con-
tract of emplovyment.)

SHRI S. MOHAN KIUMARAMAN-
GALAM: 1 beg 10 move:

Page 10, lines 21 and 22,—

omit, “for reasons to be recorded
in writing,” (30) "

SHRI RAMAVATAR SHASTRL T
beg to move:

Page 10—

for clause 16, substitute—

“18. All employees working in the
coal mines before the take
over shall be absorbed by the
Government and thus retain
their employment” (44)

SHRI INDRAJIT GUPTA: I beg to
move:

Page 10, line 18,—

after “employment” insert—

“other than any contract involviag
a workman ag defined in the
Industrial Disputes Act, 1947"
(45)

Page 10—

after line 25, insert—

“Provided that no contract of em-
ployment in A mine or mining
company shall be terminated
axcept after giving to the em-
ployce concerned a reasonadle
vpportunity of being  heard
and after offering him con-
tinued employment on terms
and conditions different from
those *existing on the appoint-
ed day, as the cugtodian may
decide.” (46)
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coul mines before the take over
shall be absorbed by the Govern-
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ployment”
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SHRI INDRAJIT GUPTA: I would
like to take up my amendments sep-
arately—amendments 45 and 46—and
not together because if 45 is accent-
able, then I withdraw 46. The two are
interdependent.

The idea expressed by my friend,
Mr. Ramavatar Shastri, is what I am
supporting, though I have a little dif-
ference with the wording of his amend-
ment because he has saig ‘all em-
ployees’. The term ‘employees’ may
extend upto manager also. I am cer-
tainly not in favour of refaining,
necessarily. all the managers, all the
managerial staff. I try to make it
more explicit by saying this. The
original reads as follows:—

“If the Custodian is of opimon
that any contract of employmeant
entered into by any owner or agent
of a coal mine., . "

My amendment seeks to insert after
employment:—

“Other than any contract involv-
ing a workman as detined in the
Industrial Disputes Act, 1947.”

So, if my amendment is accepted by
the Minister, it would leave the Cus-
todlan with the powers of terminating,
if he so thinks it necessary, the ser-
vices of any high officers or managers
or managerial staff and so on, but, it
would not give him the power to dis-
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pense with the services of an ordinary
worker. 1 do not know whether the
Minister shares my view, Buf, as far
as the coal mines are concerned, thev
are not suffering from the problem of
surplus labour. The problem in the
mines is just the gpposite. According
to the Coal Mines Act, for example,
ithey are reguired to keep separate
staff for separate duties, hut in many
of these mines you will find ‘that one
clerk is appointed who is dolng the
work of attendance clerk, provident
fund clerk. the ESI rlerk, everything;
one man is made to do everything
whereas, according to the regulations,
they should keep one separate man for
e¢ach of these jobs. He can ge and find
cut, T can show him dozens of mines
where this kind f malpractice has
been going on. A number of people

' are being forced to do multiple jobs.

The full complement which should be
there in keeping with the regulations
is not maintained. Therefore, I would
say this. He may go on assuring the
House that in fact it will never be
done; in fact, no worker will be dis-
missed. Bnt, as Mr. Ramavatar Shas-
tri was asking, why then do you keep
a clause like that except in so far as
it may relate. You know, in tnese
mines where malpractices were Involv-
ed. there were many people at the top
levels, relatives even: In the mines
which werc owned by cerlain families,
their relatives and friends were ap-
pointed. In such cases. you can get
the people removed. But there is no
reason for keeping this here as a kind
of ronstant threat against the ordinary
workman in the mine.

Therefore, I am saying this that the
power to terminate the contract sheuld
not extend to contracts which involve
workmen as defined in the Industrial
Disputes Act.

SHRI S. MOHAN KUMARAMAN-
GALAM: I certainly appreciate the
sentiments of both the hon. Members
who have spoken. But I must join
fssue with my friend, Mr. Indrajit
Gupta on the question of surplus. He
was Instancing only one category
which, by ang large. throughout the
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mines, s vomparatively a small part
of the workforce. But, so far us
wcerkers themselves are concerned,
shall I use the word, due to the mis-
Liehaviour of the employers, we have
wiTerent types of workers—members
4t providenl funu on the one hand.
permancht workers who are not gant-
ed these benefils and then the Badii,
ihe casual labour. Somebody works
for 2 days, another person' works for
two days, like thail. All these different
Budli, casual labour, in the case of
Diharat Coking Coal were en bloec made
permanent. As a result, we have pgot
a surpius of some 30,000 workers in
1he Bharat Coking Coal. If we follow
the sume procedure in the coal mines.
thal 5. in the non-coking coal mines.
we will be in the same difficulty. That
is why your representatives in the
AJITUC—unfortunately, neither of you
was present there—Shri Ramavatar
Shasiri knows and also Mr. Indrajit
Gupta—have been involved in dis-
cussions with the coal mine autho-
rities as well as with myself regarding
the mwunner in  which these workers
should be treated and all the trade
unions have in a very friendly and in
a co-operative way, agreed to a pro-
cedure which I do not want to go into
now, as to how the regularisation of
workmen should be done. But, he-
cause a certain amount, not a certain
rmount, cuite s substantial amount of
fraud has been done in the registers
rewarding workmen, if we bind our-
selves down to the manner you want
us to do. then we will be binding our-
eelves down to accept all those per-
song who have been fraudulently in-
1rodyced as labour.

T will only read—sometimes one
reads as it were from Daniel coming
to judgment. T sm reading from tke
letter of Mr. M. K. Pandhe, the Secre-
taty of CITU, Shri Dinen Bhatta-
charyya's colleague if I may use that
expression with your permission. What
thas he written to me?

2€1

“Sec. 16 deals with contract labou..
The Bill does not protect the joh
wcurite of the former gmployees and
the workers of the mines. .."” '
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In this matter, so far as generalisation
is roncerned, he agrees with the hon.
Members who spoke just now. But, in
any case, the facls show that I should
nut agree to this. Further on, he gays:

“We have reports from our unions
that the mine-owners tampered with
records and inanaged to insert many
anti-social elements on the rolls
while removing bona fide workers.
The Bill should provide security to
all types of non-managerial emn-
p.oyees and workers standing on the
rea]l muster rolls, pay-rolls as evi-
dent from similar untampered docu-
meats of the mining companies, etc.”

Legally, it is impossible to make a
provision for read mustef rolls and
untampered muster rolls. Legally' the
only way we can safeguard the security
of gervice ol the genuine worker and
prevent the non-genuineg Latial goonda
this ard that who has been introduced,
is by giving the Custodian the power
he has been given in clause 186.

You are apprehensive that he will
misuse it. You arer also involved in
this and all the trade unionsg are in-
volved even in checking as to who are
to be the workers. We want your co-
operation in this, That is the only
way we can do it, in an adequate and
proper way. But, if we are going to
introduce either the provision which
Shri Ramavatar Shastri has suggested
or the one Shri Indrajit Gupta has
suggested or the one Shri Dinen
Bhattacharyya have suggested through
Mr. Pandhe, I will be in trouble and
you will be in trouble, much more than
I will be in trouble. That is why I
beg of you, please do not insist an this
thing. Don't mistrust me. I am not
asking you to trust me. I am pot
asking you to trust the Custodian. ..

'SHRI DINEN BHATTACHARYYA
{Serampore): What vou have suggest-
ed is also not & remedy. '

SHRI S MOHAN KUMARAMAN-
GALAM: It will " enable with the
amendment which we have proposed
because I have suggested that ‘for the
reasons to be reccrded in writing also
should be eliminated, which, in a sense
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gives the Custodian rhore arbitrary
powers. But then I cannot record
many of the reasons in writing because
1 do not have any evidence as such,
but I know this man is a fraud and
you know and many of the Unions
know. 1In fact, Union leaders have
already come and told me when I hac
been to Asansol and when I had been
to Bokaro that ‘so and so officer you
should not keep. In these places extra
people have been introduced and you
should get rid of them. You better
check with the muster roll. The real
muster roll has been shifted and a
false muster roll has been brought
here’. All these things are going on.
So, I would beg of you, why not trust
us when in the actual operation of our
wurk we are having yod® co-operation.
If we have the honesty and the inten-
tion of trusting you, do you think you
can trust us at least a little.

MR. DEPUTY-SPEAKER: 1 will
now put Amendment No. 30 to the
vote of the House, The question is:

Page 10, lines 2} and 22—

omit “for reasons to be recorded
writing,”, (30)

The motion was adopted.

MP. DEPUTY-SPEAKER: Now 1
wiil put all the other amendments to
the Clause to the vote of the House.

Amendments Nos. 44 45 and 46 were
put and negatived.

ITR. DEPUTY-SPEAKER: Now the
question is:

“That Clause 16, as amended,

stand part of the Bill”

The motion was adopted.

Clause 16, as amended. was added.

) the Bill.
Clause 17 'u.ms added to the B:H

Clause la-—(Coal Mines to whwh this
Act shall net apply.)
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SHRI 3. MOHAN KUMMAMAN-
GALAM: I beg to move:

Page 11, line 1,—

for 18"  substitute 7 (D

Page 11, line 2,—-

‘18.

tor “a Government company or",
substitute—"Government, or by a Gov-
ernment company or" (32)

Page 1 i,—

after line 15, insert—

.

“(2) Sub-section (i) shall not apply
where there is any dispute as
to the ownership or right of
user of Government Govern-
raent company or corporation
referred to in clause (a) of
that sub-section, or company
referred to in clause (b) of
that sub-section, with regard:
to any coal mine or any ma-
chinery, equipment, vehicle,
railway or tramway which is
in such coal mine or i1s used
for the purposes of such coal
mine,”(33)

MR. DEPUTY-SPEAKER:
other amendments?

Any

SHRI RAMAVATAR SHASTRIL: 1
am not moving No. 47 because this
point has already been decided, No.
48 alsp I am not moving as this point
has already heen decided,

MR. DEPUTY-SPEAKER: All right
I will now put amendment No. 31 to-
the vote of the House.

The question is:
Paze 11 line 1,—
for “18" substitute “18" (1)" (31)

The motion was adopted.
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. MR. DEPUTY-SPEAKER:
question is:

Page 11, line 2—

The

* Jor “a Government company or’,
substitute “Government, or by a Gov-
ernment company or” (32)

The motion was adopted.

MR. DEPUFY-SPEAKER:
question is:

The

Page 11—
after line 15, insert—

. *(2) Sub-section (1) shall not apply
where there is any dispule as
to the ownership or right of
user of Government, Govern-
ment cumpany or corporation
reterred to in clause (a) of
that sub-section, or company
referred to in clause (b) of
that sub-section, with regard
to any coal mine or any ma-
chinery. equipment, vehicle,
railway or tramway which [s
in such coal mine or is used
tor the purposes of guch coal
mine.” (33)

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:
“That Clause 18 as amended,

stand part of the Bill.”
The motion was adopted.

Clause 18, as amended, was added to
the Bill.

Clauses 19 and 20 were added to
the Bull. -

Clause 7—Contd.

MR. DEPUTY-SPEAKER:
what about Clause 7?7 -

SHRI S. MOHAN KUMARAMAN-
GALAM: I beg to move:

Page 8, gﬁer line 11, insert,—

“(4) Out of the amount payable
under the foregoing sub-sections,
there shall be deducted” by the
Central Government, all sums equal

Now -

-
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to tha amount of arrears due, on
the appointed day, to the persons
employed by the owner of a coal
mine—

(a) from a provident fund, pen-
sion fund, gratuity fand or
any other fund established
for the welfare of the per-

gons employed by the
‘owner of the coal mine,
and

(b) as wages” (51).

This will cover all types of funds.
This will cover persons employed by
owner of a coal mine, this will cover
head office of coal mines.

SHRI INDRAJIT GUPTA: Wil it
cover statutory funds which are set up
under varlous statutes?

SHR1 S. MOHAN KUMARAMANGA-
LAM: It covers provident fund, It
covers pension fund, 1t covers gratuity
fund or any other fund established for
the welfare of the persons employed
by the owner of the coal mine. It
does not restrict it.

SHRI INDRAJIT GUPTA: It must
cover the statutory ones also.

BHRI S. MOHAN KUMARAMAN-
GALAM: It is much wider it covers
gll others also.

DR. RANEN SEN: Coalmines Pro-
vident Fund Act and Provident Fund
Act are two separate Acts. There
are two Provident Fund Acts.

SHRI S. MOHAN KUMARAMAN-
CALAM: That is what I said earlier.

You have not listened to me. It says
‘any other fund established. It does
not say established by whom. It re-

fers to any fund established for the
welfare of persong amployed by the
ownér of a coalmine. It ijg wide en-
ough. Both funds, statutorily estab-
lished and non-statutory funds, will
be covered.
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MR. DEPUTY-SPEAKER: The
Question is:

Page 8,—

after line 11, insert—

“(4) Out of the amount payable

under the foregoing sub-seciicns, theie
shall be deducted by the Central Gov-
ernment. al. sums, eyual to the amount
of arrears due, on the appdinted day,
to the persons employed by the owner
of a cuul mine—

(a) from a provident {und, pen-
cion fund, gratuily fund or
any other fund established for
the welfare of the per:ons
employed by the owner of
the coal mine, and

(b) as wages" (51).
The motion was adopied.

MR. DEPUTY-SPEAKFR: I shall
now put the rest of the amendments to
vote,

Amendments Nos. 7, 8, 36, 37 and 38
were put and mnegatived.

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That Clause 7, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to
the Bill,

Clause 2—contd.

SHRI S. MOHAN KUMARAMAN-
GALAM: Sir, in the amendment pro-
posed by Shri R. N. Sharma—Amend-
ncat No. 49—the words “to the extent
they are” will lead to some confusion.
We will get intolegal difficulties. Only
when the building is solely used for
the mining company, we will take it
over, but when' it is used in a mixed
way we will not touch It.
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MR. DEPUTY-SPEAKER: TMe House
has just taken a decision. According
to the rule, that can only be rescind-
ed by another Mot.on of the House
Bui how can that be done? It ecan
only be. regcinded  But under what
rule? I cannot be running the House
and looking al the rules at the same
time,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The office will do it for
you,

MR. DEPUTY-SPEAKER: I would
like to help, but according to the rules
of the House. Well, I think there can
be a way out.

SHRI K. RAGHU RAMAIAH: Sure,

DR. RANEN SEN: Where there is
a will, there is a way.

MR. DEPUTY-SPEAKER: Somre one
must move for suspension of th_ rule
in its application to this item.

DR. RANEN SEN: Shri

Ramaiah is there.

Raghu

SHRI K. RAGHU RAMAIAH: I
move:

“That rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion for rescission of the deci-
sion of the House adopting amend-
ments to clause 2 of the Coal Mines
(Taking over of Management) Bill,
1973, and adopting clause® 2, as am-
ended, be suspended.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabhg in its anplication to
the inotion for rescission of the de-
cision of the House adopting amend-
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ments #o clause 2 of the Cual Mines
+ (Taking over of Management) Bill,
1973, and adopling clause 2, as am-
ended, be suspended.”

* The motion was adopted,

MR. DEPUTY-SPEAKER: This.cule
is suspemded, lor this purpose.

SHRI S. MOHAN XUMARAMAN-
GALAM: 1 move: .

“That the decision of the Housz
adopiing amendments to clause 2 of
the Copal DMines (Taking over of
Management) Bill, 1073, ang  ad-
obting clause 2, os amendad, be
rescinded.”

MR. DEPUTY-SPEAKER: The
question is:

“That the decision of the House
adopting amendments to clause 2 of
the Coal Mines (Taking over of
Management) Bill, 1475, and ad-
opting clause 2 as amended, he
rescinded.”

The motion was adopted,

SHRI S. MOHAN KUMARAMAN-
GALAM: [ move:

]

[

In the Notice of Amendments, List
No. 4, S. No. 24, in the proposed
Clause (g) (xi),—for “to the extent
they are,” substitute “and solely”.

MR. DEPUTY-SPEAKER: I have
not "got it. It should be numbered.
Whatever be the numper—thiz is a
new amendmernt which I admit in
view of the unanimous desire of the
House.

The question is:

In the Notice of Amendments, List
No. 4, S.~No. 24, in the proposed
Clause (g)(xi)—for “to the extent they
are” gubstitute “and solely”

The motion was adovted.
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MR. DEPUTY-S/ E.wnER; Now, the

question is:

Pages 2 and 3,--

for lines 14 to 46 and 1 to 5 res-
pectively,

substitute—

‘(8) “mine” means any excuva-
tion where any operation
for the purpose of search-
ing for or obtaimug mune-
rals hus been v is bpeing
carried on, and impudes—

(i) all borings ung bore holes;

(ii) all shafts, whether in the
course of being sunk or

not;
(iii) all levels and inclined
planeg in the course of

being driven;
(iv) all open cast workings;

(v) all conveyors or aerial ro-
peways provided for the
bringing irto or removal
from a mine of winerals
or other articles or for
the removsl of refuse
therefrom;

(vi) al] lands, buildings, works,
adits, Jevels, planes, me-
chinery and equipments,
instruments, stores, vehi-
cles, railways, tramways
and sidings in, or adjacent
to, a mine and used for
the purposas of the mine;

(vii) all workshops (including
buildings, machirery. ins-
truments, stores, equip-
ments of such workshps
and the lands op whicn
such workshops stand)
in, or adjacent to, a nune
and used subs'artially for
the purposeg of the mine
or a number of mines
under the same manage-

v ment;

(vili) all coal in stock or in
transit belonging to the
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owner of the mine and
all coal under production
in a mine;

(ix) all power stations in a
mine or operatej primari-
ly for supnlying electrici-
ty for the purpose of
working the mine or a
number of mines under

the same management;

all lands, buildings and
equipments, belonging o
the owner of the mine,
and in, adjacent to or
situated on the surface of,
the mine where the wash-
ing of ncal obtained from
the mine or manufacture,
therefrom, of coke is car-
ried on;

(xi) all lands and buildings
[other than those referred
to in  sub-clause (x)]
wherever situated and
solely user for the loca-
tion of the management,
sale or liaison offices, or
for the residence of offi-
cers ang staff, of the
mine;

(x)

al] other assets, movable
and immovable, belonging
to the owner of a mine.
wherever  situated, in-
cluding cash balances, re-
serve funds ang invest-
ments in s> far as they
relate to the mine and also
any money lawfully due
to him in relation to the
mine in respeclt of any
period prior to the ap-
pointed day, (24, as am-
ended).

(xii)

The motion was adopted.

MR. DEPUTY-SPEAKER: [ will put
the clause again. The question is:

«That clause 2, as smended, stand
part of the ‘Bi]l.:’

The motion was adopted.
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Clause 2, as amended, was added to
the Bill.

MR. DEPUTY-SPEAKER: 1 wish
that this situation today ip the House
may not be repeated. It should not
be citedq as a precedent. It creates so
much of difficulty everybody.
Fortunately, we have a quiet House.
Otherwise, it would have been very

difficult.

for

Now, I shall put the Schedule, Clause
1, the Enacting Formula and the Title
to the vote of the House. The ques-
tion is:

“That the Schedule, Clause 1, the

Enacting Formula and
stand part of the Bill.

the Title

The motion was adopted.

The Schedule, Clause 1, the Enact-
ing Formula and the Title were
added to the Bill. .

SHRI- 8. MOHAN KUMARAMAN-
GALAM: Sir, I move:

“That the Bill, as amended, be
passed.”

MR.
moved:

DEPUTY-SPEAKER: Motion

“That the Bill, as amended, be
passed-"

SHRI D. N. TIWARY (Gopalganj):
Mr. Deputy-Speaker, Sir, In a few
minutes the Bill is going to be passed,
for the good of the country and for
the good of our ecozomy. But at this
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stage, I want to sound a note of warn-
ing. We have earneg envugh nctorie-
ty by the distribution of cement per-
mits, fertiliser pcrmiis and o‘her sort

of pbrmits. If the same thing happens

in this coal distribution. we shall be

nowhere., i

Sir, coal is consumed n far-ofl vil-
lages at far off stations from district
beadquarters. The arrangement ig 1o
have dumps in the district headquar-
ters of the sub-divisional headyuarters
but from the district or the sub-divi-
siogal headquarters, the villages are
sometimes 30 to 49 miles away ond
they will have great difficult in cart-
ing the coal from the district head-
quarters. At present, coal is taken to
every railway station, and from there
the consumer takes the coal to his
home or factory. So far ag the mer-
chants are concerned, they used to
bring coal to every railway station and
from there the consumers would taxe
their reguirements. Now, if the Gov-
ernment does not make such arrange-
ments, than it would be difficult for
the consumers to carry the coal only
from the district or the sub-divisional
headquarters. I would therefore urge
upon the Government to make suffi-
cient provision for stocking coa] at
every station of the railways from
where the villages may be situated
anything from five miles to 12 miles.

Another point is that so far the
colliery-owners were selling coa] steal-
thily because about 07 per cent of the
eoal was being consumed by the fac-
tories. The consumers would take the
coal but their requirements could not
be met. Now, such arrangements as
they now exist are not going to serve
the purpose So, it is but meet and
proper that we should increase the
quota for public consumption. Be-
sideg the factory consumption. and
other Government establishments, the
coal to th® consumers, whether for
domesic use or for brick-kiln purjses
or the small blacksmiths, should be
made available to them. Therefore,
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the quota should now be increased to
at least 20 per cent of the production
of coal, because, if we keep the quota
for the ‘ower strata of consumers at
five to 7 per cent, the consumers will
be in trouble and they will be put to
hardship and their work will suffer.
The work in the small scale industries
will also suffer. So, 'I request the
Government to increase the quota for
public consumption substantially, &t
least to 20 per cent of the tolal coal
production.

Another thing to which I want to
draw the attention of the hon. Minis-
ter is about the appointment of sub-
dealers.

When you appoint sub-dealers to
take coal to consumers, you should be
careful to license only such pertons
who are honest and who can really
sell at proper price.  Otherwise you
will earn a bad name there too. The
public are not concerned how much
you sell coal to the factories and
other establishments; they are concern-
ed with their own consumption and
they should get easily that quota
without much difficulty. These two
things should be kept in view at the
time of distribution of coal.

«ft TwTEATC welr . gOTerE
wreg, & T faw w1 gfes @vE
F gU & AT AT FEAT W E
wrTT aee, o frard o & &% &
v ¢ 5 v B =l o owgd #§
it Rrarr @ S fwg, wa
og¥ ¥ & wlr §—uitT a7 w4 gar e
gt § s o afawgy T ¥
& srgm e aoee et & ol ok
fafrwa e 7@ %7 &, afe SwEr
AT ® A JATH IYWrEETRT
ARG EE R R
¥ &, wraTr @ A8
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[sft TmmEaR @S]

N Armsefakar qgai fer 9@,
§ maw farrare 21 ot § qer @
ol | 487 9" WiwH gAr f& o O
Figrqefea gy 11 Frge-frgar
arma &1 g WA W g, fawoaw
WAL & 7w gafoug 1 9G¥ €
g AP 38 FTIATT A, garaTE,
aifgy, 39 & NG € zafr ag a9 =90
W g B osw F e a1 fadar A
N7 | 7 favarw ¢ fF wae w1 ada-
TV §1 9 # aTg gATe afwrs daRY
31T 9Tz AFET & wIGEFl W A
] FA AL R W IT & TN
TIE ®Y ¥ ST |

MR. DEPUTY-SPEAKER: May 1
point out that the scope of the discus-
-gsion now is only for supporting or for
opponsing the Bill. You are talking
about methods of organisation and all
that Do you oppose this Bill or sup-
port it? That is all

ff THTRTC WEst 0 &9 CHET
AgIEg A g fF gEIY T WEET
gt g & 1 X 0 wran g R oaww
AHET T G & T WHa W F |
afew 37 F foawm § o wwee Y
]

SHRI S. MOHAN KUMARAMANGA-
LAM: I must protest, please do not
make general allegations. T have been
a Minister in the Depariment of Mines
for over two years ang till today you
“have not brought a single example, o
single officer who is corrupt. But you
will  vigorously make general state-
ments. ...

SHRI RAMAVATAR SHASTRIL: 1
am not making a general statement.
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MER. DEPUTY-EPEAKER: ( Ia my
cas». a'l this is outside the srope of
ibe disussion; at this slage you ean
only make your submissi.. = evjer in
support or in opposilion 2f the Bill.
Otner things are irreirvani; yuu can
write to the Minister.... (Interrup-
tion«) 1 am pointing out to you that
these are not relevant t¢ this discus-
sivn now. You want me lo connive at
your irrelevancy or what?

M1 TEEATT WEST I8 /T A
T 2% o 5w ¥ fa=w odmw
AN AW A FT FG, 33 64 3,
39 F A § F FREe T 3 gt
¥ g 3 730 oSt w1 g
g1 fgear og &% & mwva FT @w o
T arg € iy Frforwr 2 <@ & Fow Ay
FAFE w K W 2 e aEl
& Gl § =91g 9 THET &, gATE
g1 a1 gAATE T & B, FY AT |

MR. DEPUTY-SPEAKER: Shri
Shastri, I think you should understand
that this is outside the scope of the
discussion now. Now you have only
to confine vourself either to the oppo-
sition or to the suonort of this Bill.
These are all details,

Order, please. These are not rele-
van*,

SHRI RAMAVATAR SHASTRI: I
am supporting it.

MR. DEPUTY-SPEAKER: The ro-
operative society Dhanbad and Secun-
derabad, they do not come within the
scope of the Bill.

I will give you time bhut T am point-
ing out that you should be relevant.
&) NWTEAT ST . W9 AH &Y
fd @ difog | 8 oft v @I g R
@ 25 dF B AEETE A %
fag g o WT ¥ YRR gEE
frr tqr T AT qE H AT i ...
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MR. DEPUTY-SPEAKER: This will
not go omrecord. (Interruptions).

Mr. Pandey, will you piease sit down.
I am not concerned with who is right
and who is wrong. I am concerned,
with the dignity of this Hoyse. 1
would  like to know from the hen.
members whether this llouse should
be brought td that level that the name
of any Tom, Dick ind Harry should
figure in the proceedings of this House.
Do not mention these names.

Order please.

SHRI 8. MOHAN KUMARAMANG.A-
LAM: Op a point of explanaticn 1 may
say I have repeatedly requested, in all
huntility, the hon. _mlembers if they
have any matter against any indivi-
dual, they should cOme to me ang 1
should be given an opportunity to
satisfy them. The question of taking
it up in the House arises only if 1
am not able to satisfy them. Without
discussing it with me and without
getting the material which is in my
possession, which he may not possess,
is it fair to mention names? Have 1
ever refused to talk to him?

SHRI RAMAVATAR SHASTRI: No.

MR. DEPUTY-SPEAKER: I have to
shut you out. You are out of the
scope of the discussion.

=t THTEATT WA : § qE FF ES
g v 2F da@mz &1 TREoE
T F fAT T8 wwT A s
frr®ar: & ar- & #=7r 3w, A7
@ rFr g Fa w7 f awg &
T ™ FT 72 §. ¥ FTTF TEIT
E_[?!’E_‘i? widr amd gfama & ok
MR. DEPUTY-SPEAKER: Nothing
more that Mr. Shastri says will go on

record. I put the motion to* the
House.

The question is:

“That the Bill, as
pnssed".

imended, be

Those irr favour may say “Aye".
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SOME HON. MEMBERS: Ave.
MR. DEPUTY-SPEAKER:
against may say “No".

SHRI G. VISWANATHAN: No.

Those

MR. DEPUTY-SPEAKER: Thea
‘Ayes’ have it.
SHRI G. VISWANATHAN. The

‘Noes' have it,

MR. DEPUTY-SPEAKER: Let the
lobbies be cleared.

The lobbiés have heen cleared.
The 'question is:

“That the Bill, as
passed”,

amended, be-

Those in favour may say ‘Aye’

SOME HON. MEMBERS: Aye.

MR. DEPUTY-SPEAKER: Those
against may say ‘No’.

The Ayes have it. .

— mg MR

SHRI PILOO MODY: No.

MR. DEPUTY-SPEAKER: I said “The-
Ayes have it" and I paused for one-
minute. You mnever said anyihicg.
Only after I declared the result, you
say ‘“No". Even so, let there be &
division. (Interruptions),

SHRI PILOO MODY: I sald “No™
five times. I cannot help if you did
not bear it. (Interruptions).

The Lok Sabha divided.
Ayes

15 hrs.

Division No. 12]
Austin, Dr. Herry
Besra, Shri 8. C.
Bhagat, Shri H. K. 1.
Chaturvedi, Shri Rohan Lal
Dalbir Singh, Shn
Darbara Singh, Shri.
Das, Shri Anadi Charan
Das, Shri Dharnidbar
Engti, Shri Biren
Ganesh, Shri K. R.
Gautam, Shri C. D.

*£Not recorded.
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«

George, Shri A. C.

Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Hansda, Shri Subodh
Jamilurrahman, Shri JMd.
Jeyalakshmi, Shrimati V.
Kailas, Dr.

Kamla Kumari, Kumari
Kavde, Shri B. R.
Kotoki. Shari Liladhar
*Kumaramangalam, Shri S. Mohan
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram

Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Malhotra, Shri Inder J.

Mandal, Shri Jagdish Narain
Negi, Shri Pratap Singh

+Oraon, Shri Tuna

‘Pandey, Shri Damodar

Paop.l Haokip, Shri

"Pratap Singh, hri

Patel, Shri Natwarlal

"Patil, Shri S. B.

“Patnaik, Shri Banamali

"Patnaik, Shri J. B.

"Peje, Shri S. L.

"Purty, Shri M. S.

"Rai, Shrimati Sahodrabaj
Rajdeo Singh, Shri

"Rana, Shri M. B.

Rao, Shri J. Rameshwar
Samanta, Shri S. C.

Sethi, Shri Arjun

Shankar Dev, Shri

Sharma, Shri A. P.

-
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Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Shashi Bhushan, Shri

Sohan Lal, Shri T.
Thakre, Shri S. B.
Tiwari; Shri R. G.
Tiwary, Shri K. N.
Tulsiram, Shri V.
Unnikrishnan. Shri X. P.
Yadav, Shri D. P.
Zulfiguar Ali Khan, Shri

NOES
Mody, Shri Piloo
**Raghu Ramaiah_ Shri K.

MR. DEPUTY-SPEAKER: The
results of the division 1s: Ayes 61:
Noes 2,

The motion was adopted.

SHRI G. VISWANATHAN: The
Minister has not replied to the points.

MR. DEPUTY-SPEAKER: He never
wanted to reply.

SHRI S. M. BANERJEE: We all
wanted to vote for the Bill. It is tne
wrong procedure which has been
adopted which is responsible for this
division.

SHRI DINEN BHATTACHARYYA:
When the motion hag already been
adopted and there was no question
before the House, how can you put it
again to the vote?

SHRI PILOO MODY: Sir, on a point
of order. I notice from the board that
some hon. Member of the House,
whose No. is 3, hag voted in the afir-
mative. | see no suchji{ over here
at all.

MR. DEPUTY-SPEAKER: That word
is not going to form part of the record.

*He voted by mistake from a wrong seat and later

-accordingly.
«*Wrongly voted for ‘NOES’,
FShri

informed the Chair

K. Raghu Ramaiab also recorded his vote for ‘AYES'.

+tExpunged ordered ordinance by the chair.
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1972-73
Every member is an hioh. Member and
no meg-;ber can be called by that
name.

SHRI PILOO MODY: Sir, I have
raised a point of order.

281

MR. DEPUTY-SPEAKER: There is
no point oi order. L]
SHRI §. MOHAN KUMARAMAN-

GALAM: Sir, I wanl to mnakz a clari-
fication. While the dis:ussion op the
Bill was going on, I was sceupying ihe
seat of Shri Chavan. I conlinued to
sit there ang I voted Irom that seat.

SHRI PILOO MODY: Thut is all
thal I wanted to be clarified. and it is
the duly of the Deputy-Speaker to
také note of it, if he, wants 1o.

15.02 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1472-73

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
-‘Grants (General) for 1972-73.
DemanD No. 1—MiNisTRY OF DEFENCE

MR. DEPUTY-SPEAKER: Motion
umoved:

“That a Supplementary sum not
exceeding Rs. 5,490,000 be granted to
the President to defray the charges
which wil] come in course of pay-
ment during the year eniling the 31st
day of March, 1973, in respect of
‘Ministry of Defence".”

DeManp No. 2—DEFENCE SERVICES,
EFFECTIVE- ARMY

MR. DEPUTY-SPEAKER: Motion
imoved:

“That a Supplementary sum not
exceeding Rs. 1,53,65,00,000 be grant-
ed to the President tg defray the
charges which will come in course
of payment during the year ending
the 315t day of March, 1473, in res-
pect of ‘Defence Services, Eifective-
Army'.”
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Demanp No. 3—DEeFENCE SERVICES,
EFFECTIVE-Navy

MR. DEPUTY-SPEAKER: Motion
moved;
“That a Supplementary surn not

‘exceeding Rs. 4,11.50,000 be granted
to the President to jelray the charges
which will come in course of pay-
ment during the year ending the 31st
day of Mareh, 1973 in respect of
Defence Services, Filertive-Navy'."

Denmanp No. 4—DFEVENCE SERVICES,

EFFECTIVE-AIR FORCE
MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 27,71.20,000 be granted
to the President to defray the
charges which wil] come in course
of payment during ths year endimg
the 31st day of March, 1973, in res-
pect of ‘Defence Services, Effective-
Air Force'”

DemAND No. 5—DEFENCE SERVICES,
NOR-EFFFCTIVE

MR. DEPUTY-SPEAKER: Motion
moved: .

“That a Supplementary sum not
exceeding Rs. 3,00,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1873, in res-

of ‘Defence Services, Non-
Eﬁecuve"!l

DEMAND No. 7—EDUCATION

MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 5,26.50.000 be granted
to the President to defray the
charges which will come in course
of payment during the year endiny
the 31st day of March, 1973, in res-
pect of ‘Education’.”

*Moved with the recommengdation of the President *



